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O.A. No. 122 of 9.nOQ

19.11.2013 ^

For Applicant: Sri Amit Verma for Sri D.N. Dubey 
For Respondents: S /S ri G.K. Singh, S.P. Singh for U N 
Mishra and Pankaj Awasthi

learned  counsel for the applicant submitted at the bar that 
the rehef(s) claimed through the instant O.A. have been 
granted by the respondents them selves and as such the 
I^esent O.A. has been rendered as infructuous. Accordingly 
the O.A. is dism issed as infructuous.
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